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the Legislature of the State concerned. Take my own province: the population is six
crores and we may have 500 seats. But suppose the population, increases-then the
constituencies may have to be changed. Or take another province where the population
is small and it increases : will they be able to increase the constituencies according to the
population ? We have to provide how the Legislature of a State can be heard before the
Parliament takes its decisions.

Mr. Naziruddin Ahmad : I would submit only one word in reply to what has been
said by Mr. T. T. Krishnamachari. For one of my remarks in the previous amendment,
Mr. Krishnamachari says that I am finding fault with them. I am not really finding fault
with him but I just explained my difficulty which is shared by a number of Members in
the House. Mr.T.T. Krishnamachari is on the other hand finding fault with Members.

Shri T. T. Krishnamachari : Sir, if I caused any annoyance to my friend I would
like to apologise. In regard to my honourable Friend Prof. Shibban Lal Saksena’s remarks
I would ask him once again to read article 290. So far as the machinery is concerned the
intention was that the machinery should be created and probably would be created. But
at the moment we cannot say anything more than what is said in article 290 read with
clause (4) of article 149.

Mr. President  : The question is:

“That in clause (4) of article 149 for the words ‘the Legislature of the State’ the word ‘Parliament’ be
substituted.”

The amendment was adopted.

————

Shri T. T. Krishnamachari : Sir, may I request you to hold over amendment
No. 371 as it is analogous to amendment No. 364 regarding which you were good
enough to accede to my request to hold it over till tomorrow. Sit, I move :

“That to article 230 the following words be added at the end:—

‘or any decision made at any international conference, association or other body’.”

I think my honourable Friend Mr. Kamath would certainly appreciate this
amendment, particularly in view of the fact that he was so keen to elaborate the
provisions of the relative entries in List I of Schedule VII. The article as amended would,
read :

“Notwithstanding anything in the foregoing provisions of this Chapter, Parliament has power to
make any law for any State or part thereof for implementing any treaty, agreement of convention with
any other country or countries or any decision made at any international conference, association or other
body.”

I think this makes it perfect and meets with all contingencies that might occur
in which Parliament will have to make legislation for implementing international
agreements and decisions of international conferences to which this country is or will be
a party.

Shri H. V. Kamath : I am quite satisfied with the statement made by my Friend
Mr. Krishnamachari.

Mr. President : The question is :

“That to article 230, the following words be added at the end:—

‘or any decision made at any international conference, association or other body’.”

The amendment was adopted.


